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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 71/2026

IN THE MATTER OF:
GUNDUTT SHARMA e APPLICANT
VERSUS
STATEOFUP&ORS. e RESPONDENT(s)
INDEX
S. PARTICULARS PAGE
NO NO.

l. REPLY BY RESPONDENT NUMBER 8- CEO ZILA
PANCHAYAT, MEERUT IN COMPLIANCE WITH THE
ORDER DATED 10.04.2026 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL

2. COPY OF THE MOM DATED 11.09.2020 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-1

3. COPY OF THE COMPLETION CERTIFICATE DATED

23.12.2021 IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-2
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4. A COPY OF THE LETTER DATED 28.03.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-3

3. A COPY OF THE LETTER DATED 04.04.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-4

6. A COPY OF THE LETTER DATED 27.06.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-5

THROUGH COUNSEL

(s

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar09jadon@gmail.com

PHONE NO.-7838248353

Date: 01.07.2026
Place: NOIDA
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NOTARY REGISTER SL%-}Q / e

BEFORE THE NATIONAL GREEN TRIBUNAL >
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 71/2026

IN THE MATTER OF:

GUNBHFESHARMA = = 0 e APPLICANT
VERSUS

SEMNIOHUP & ORS e - e RESPONDENT(s)

REPLY BY RESPONDENT NUMBER 8- CEO ZILA PANCHAYAT,

MEERUT IN COMPLIANCE WITH THE ORDER DATED 10.04.2026

PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL

I, V.S. KUSHWAHA, aged about 52 years, S/o Shri R.S. KUSHWAHA, posted

as CEO (Apar Mukhya Adhikari), Zila Panchayat, presently at Meerut, do hereby

solemnly affirm and state as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply.

2. That, I state that the contents of this affidavit have been drafted by my counsel

/
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BACKGROUND OF THE MATTER

3. That, in the present matter, the Applicant has raised a grievance regarding
discharge of untreated wastewater, including dairy waste, into agricultural
fields due to an incomplete drain constructed in Village Rasulpur Dhaudi,
Block Jani, District Meerut.

4. That, vide order dated 10.04.2026, the Hon'ble Tribunal was pleased to
implead District Magistrate, Meerut, Chief Development Officer, Meerut and
Chief Executive Officer, Zila Panchayat, Meerut as respondents and directed
them to file their respective responses. The relevant part thereof is reproduced
herein for perusal-

“...4. In view of the averments made in the application and submissions
made in the response filed by respondent no. 5-UPPCB, we consider
presence of District Magistrate, Meerut, Chief Developmental Olfficer,
Meerut and Zilla Panchayat, Meerut through its Chief Executive Olfficer to
be essential for just and proper adjudication of the substantial
environmental questions involved in the case. Accordingly, District
Magistrate, Meerut, Chief Developmental Officer, Meerut and Zilla

Panchayat, Meerut through its Chief Executive Officer are impleaded as

Notary Regn. No.
GL\ 53683/2025
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7. Responses by respondents no. I to 4 and 6 to 8 may be filed at least one

week before the next date of hearing fixed.

8. List on 08.07.2026 for further consideration...”

RESPONSE IS AS FOLLOWS

I. REGARDING THE CONSTRUCTION AND COMPLETION OF THE

FIRST 600 METRE PUCCA STRETCH OF THE DRAIN

5. That, it is most humbly submitted that the drain in question was proposed for
drainage of dirty water in Village Rasulpur Dhauldi, Development Block Jani,
District Meerut. Accordingly, the District Panchayat, Meerut undertook
construction of the first pucca stretch of the drain, measuring 600 metres in
length and 0.90 metres in width, from Jahir Haider's Bagh to Mataur—
Zakhera Marg in the year 2021.

6. That, the construction of the aforesaid drain was approved in the meeting of
the Zila Panchayat, Meerut held on 11.09.2020 to be carried out under the
15th Finance Commission Tied Grant for the financial year 2020-21. The
said work was executed at a cost of ¥44,59,673/-, and upon completion of the

work, the Completion Certificate was issued by the Zila Panchayat, Meerut
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Copies of the MOM dated 11.09.2020 and Completion Certificate dated

23.12.2021 are annexed herewith and marked as Annexure-1 and Annexure-

2 respectively.

II. REGARDING THE CONSTRUCTION OF THE REMAINING 1300

METRE STRETCH OF THE DRAIN

7. That, in compliance with the directions of the Hon'ble Tribunal, it is
respectfully submitted that the work for construction of the remaining 1300
metre pucca stretch of the drain, extending from the end point of the
existing 600 metre stretch up to the pre-existing drain at Mataur Link
Road, is proposed to be carried out under the 15th Finance Commission Tied
Grant at an estimated cost of Rs. 99,72,000/-. The proposal was approved by
the Zila Panchayat Board, Meerut in its meeting held on 23.02.2026 and
was thereafter approved by the Chairman, Zila Panchayat, Meerut on
28.03.2026. Further, vide Letter No. 1/90326 dated 04.04.2026, the proposal
was forwarded to the Chief Engineer, District Panchayat Monitoring Cell,
Panchayati Raj Department, Government of Uttar Pradesh, for grant of
Technical Sanction.

Copies of the approval dated 28.03.2026 and letter dated 04.04.2026 are

herewith and marked as Annexure-3 and Annexure-4 respectively.

-




— 5 —

8. That, pursuant thereto, vide Office Letter No. 1076/Zila Panchayat
Meerut/2026-27 dated 27.06.2026, an e-tender has been invited, which is
scheduled to be opened on 09.07.2026. Upon completion of the tender process,
the construction work shall be completed within three months, thereby
facilitating proper drainage of wastewater and ensuring full compliance with
directions of the Hon’ble Tribunal.

A copy of the letter dated 27.06.2026 is annexed herewith and marked as
Annexure-5.

9. Hence, this response is respectfully submitted for kind perusal of this Hon'ble
Tribunal.

10.That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

38
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VERIFICATION

(Y
NOTARY
Verified at Meerut on this ©\ day of July 2026, that the contents of the above

affidavit from paragraphs 1 to 10 are true and correct to the best of my knowledge

and belief. No part of it is false and nothing material has been concealed

therefrom.
W”L
2l [°
DEPONENT
Certified that Mr..( FO =
S M B

Rlo...ED. . .L:.iﬁ <
ldentified by Mr....g::@f’.? %
Sworn the Contents of thig a;f'fid;\';it

before me onout|o
only per deponen 74 Fee Rs.151-

W] ooad
omESH A vocay 10717

Y Meerut
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